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ORDERI(O & 1317

By Dr.Jose P.Verchese,¥C(JI).—

The applicants in this case are seeking
gquashing of orders at Annexure~A series and direct
the respondents to refund the amount recovered from

the applicants on acccunt of refixatlion of pay with

interest on the basis of the sald orders.

7. We have heaftd the parties and also perused
the orders of this Court at Chandigarh passed on
22.8.199% in O.A.350/HP/94, Gian Chand vs. Unicon of

India and others, a3s well as decisions of this Court
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dated 8.5.1995 in 0.A.No,1842/94 K.R.Dogra Wvs=.Union

&

of India and others; as well as that of 31.1.1997 in
0.A.1182 of 1896, K.D.Mitha vg.. "The Principal
Director, Directorate General of Security etc. &
ors. It is stated that these decisions have been

given on the basis of a decision of the Hon ble

supreme Court in the ocase of Union of India Vs.

G.Vasudevan Pillai & others, (199%)2 50C 32 wherein
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een  held that reduction of pay sguivalent to
enhanced pension of those ex-servicemen WHO  were

holding civil posts on 1.1.1986 following their
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re-employment  was legally impermissible. In view of

{

the above decisions, we :are also inclined ta grant
the same reliefs to the applicants as have been gilven
by the last case passed by this Court cited above.

The following directions are issued -

(1) Restore and refix the applicants’ pay ilgnoring in

full the pension pald to them;



14y Refund to bLhem any recoveries already mads:  ana

@

i

{(iiitRecalculate and dishurse the pensionary banelitl

on the re-Tixed pay and allowances to bhe appllcants.

The respondents are BLlso directed Lo comply
with these directions within threse months from  the
date of receipt of & copy of this order and in cass
ne implemantation is coming within the 53l
stinulated perilod, the respondents shall opay  an
interest of 12% per snnum thereafter i.e. after the

explry of the sald period of three months, The 0.4,

is accordingly allowed, " No costs,

(\‘\&WJ\M/IW‘ “ /
(M. Sahu) ' (Dr.Jose P.Verghese)
Member (Admnv) Vice Chalrman{J)



